- ACT No. XIV or 1928.

[Passep By ‘THE INDIAN- LEGISLATURE.]

(Recewed ‘the assent: of the Governor General on the 22nd
September, 1928. )

An Act further to amend the Indian Succession Act, 1925.

JHEREAS it is expedient further to amend the Indian

Succession Aet, 1925; It ig hereby enacted as fol-
lows : — '

1. This Act vm&y be called the Indian Succession (Amend- short titt.
ment) Act, 1928.

cession Act, 1926, the following sub-section shall be added, ffé’él%&%x
namely : —

““ (3) Application for such a certlﬁeate eay be made in
respect of any debt or debts due to the deceased
creditor or in respect of portions thereef.”
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2. After sub-section (2) of section 872 of the Fndian Suc- Amendment ot

R A L S A




